
1437Q Calling Attention to 19 SEPTEMBER 1955 Matter of Urgent  14̂80 
“ Public Importance  ‘

HINDU SUCCESSION BILL

The Mtnlster of Legal Affairs (Shri 
Pataakar): I beg to lay on the Table 
H copy of the Report of the Joint Com
mittee on the Bill to amend and codi
fy the law relating to intestate suc
cession among Hindus, pending  in 
Rajya Sabha.

CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPROTANCE

Starvation in flood-stricren 

DISTRICTS OP U.P.

Shri S. L. Bakiiena (Gorakpur Distt. 
North): Under Rule 216, I beg to call 
the attention of the Minister of Food 
and Agriculture to the following mat
ter of urgent public importance and I 
request that he may make a state
ment thereon:

“starvation in flood-stricken dis
tricts of Eastern Uttar Pradesh.’*

The Minlater of Food and Agrlenl- 
tnre (Shri A. F. Jain): According to in
formation available with the Govern
ment, there is no starvation in  the 
flood stricken  areas  of  CJorakhpur, 
IM>ria, Basti and other districts  of
Eastern Uttar Pradesh. It is also not
correct that the  State  Government 
have stopped distribution of gratuit
ous relief in flood affected areas in 
Uttar Pradesh.

The Government of Uttar  Pradesh 
took precautionary measures as early 
as in May i.e. three months  before 
floods, to meet the flood manace.  A
sum of Rs. 1,60,000 at  the  rate  of
Rs. 10,000 was placed at the disposal 
of 16 usually flood-affected districts in 
eluding Basti, Deorla and Gorakhpur 
for making advance arrangements and 
for providing relief in case of neces
sity.  Hood posts  were  esUblished 
equipped with essential articles such 
as gram, gur, salt, match boxes, kero
sene oiV medicines and fodder for the 
cattle. '

A sum of Rs. 1,95,000 was also plac
ed by the Chief Minister at the dis
posal of  certain  districts  including 
Basti, Deoria and Gorakhpur for con
struction of Mldings to provide shel
ter to pmoQo affected by floods.
This year’s floods were caused t*y 

very heavy rains for 4 days from 19th 
to 22nd July, 1955. This resulted  In

tremendous water  logging  in  sû 
areas which were served  by  «mai| 
rivulets and local rivers which could 
not drain off this  huge quantity of 
surplus water in reasonable time. Thia 
could not be averted  despite  stepa 
taken by the State Government  in 
advance in May this year. The latest 
information, however, shows that the 
position is improving everywhere.

The amounts so far given to the dis
tricts by the State  Government  for 
help in the  flood affected areas are 
given below:

■ (R».)
Gratuitous Relief * 22,00,000

Subsidy for  reconstruction 
of houses io>5o,ooo

subsidy for Bhusa i ,83,000

Taqavi under Act XII including 
reconstruction of houses (in
terest free). j,09,03i>̂ 0̂

Loans to Non-agriculturists for 
reconstruction of houses (in-  * 
tcrcst free). To,50»oo<k
Allotments out of the CM*6 
Distress Relief Fund for con- 
truction of houses in the flood 
affected areas. i>95>ooo
Alk>tment8 from Prime Minis
ter’s Relief Fund, 77>50̂

Total i,55»47>86o

In addition Rs. 6 lakhs have been, 
sanctioned for test works.

Arrangements had  been  made  to 
rush stocks of foodgrains, salt, sugar 
etc., to these districts. Milk powder is 
also being distributed to children and 
infirm people. Stocks of  wheat  and. 
jowar purchased on behalf of the Cen
tral Government were  released for 
distribution in consultation with the 
Government of India at the conces
sional rate of 31 Soers per rupee for 
wheat and 5J seers per  rupee  for 
jowar. All the incidental charges for 
handling and transport etc. were being 
borne  by  the  Government. About
85,000 maunds of wheat and  jowar 
have so far been sent by the U.P. 
Government to flood-affected districts. 
The movement of foodgrains through 
trade channels has also been quite 
substantial with the increase in the 
availability of foodgrains in the mar
ket and the demand for  fo
from Government shops has decreaŝ 
ed to some extent




